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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(SPecial Origina! Jurisdiction)

MONDAY, THE TWENTY EIGHTH DAY OF OCTOBER

TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HONOURABLE SRI JUSTICE J. SREENIVAS RAO
:,

WRIT PETITION NO: 30185 OF 2024

Between:
Mohammed Abrar Hussain, S/o (haja Hameed Hussain' Aged 17. years'

iii"*'sirJ".i, -petitiiiLi-a;ins -a 
fu in'or ngp by his fatler Khala^Hameed

Hri.r'n Slo Xtrala Wirrtel nutsain Aged 48'years' Occ Doctor' R/o H No 8-

l'SiintN tos,n*i"i-iiigii cotony, tt-anakramguda. Golconda, Hyderabad.

...PETITIONER

The State of Telangana, represented.by its Principal..secretary' Medical and

H"irin?r1"irv Wert"ai'e D"p!;;;;i:$3rdia'iii a|,iloinss, Hvtierabad-S00 055

Kaloji Nararayana Rao University of flealth Sciences, Represented by its

Registrar. Warangal
2

AND
1

IA o'. 1 0F 2024

: 
..RESPONDENTS

Petition under Article 226 of the constitution of lndia praying that in the

circumstancesstatedintheaffidavitfiledtherewith,theHighCourtmaybe
oleasedtoissueanappropriatewrit,orderordirectionmoreparticularlyonein
i;;-;;G of writ of 

'mandamus decfaring the action of the respondents

oarticularlv the 2nd respondent in not considering the petitioners gon- request for

["ii". i.fii.]r"tion for admission into M13BS/BDg course under Management

Orot" ;C; NRI" Category in next phase of co.unseling for the gc4demic year

Idia-zS as illegal, irbitrary, unconstitutional and consequently direct the

ffionJ"nia to 
"consider and permit the petitioner son to upload online

ipili"rti.n ior admission into MBBS/BDS course under l\Ianagement Quota "C"

iiiii,, category for the academicyear 2024.25 in next phase of counseling.

PetitionunderSectionl5lCPcprayingthatinthecircumstancesstated
intheaffidavitfiledinsupportofthepetition,ltheHighCourtmaybepleasedto
airecr tne 2nd respondent to consider: the petitioner son reque$t for online

i"Oiirriion under Management Quota C NRI Category for admission into



MBBS/BDS course in the next phase of counseling for the academic year 2O24-
25, pending disposal of writ petition.

Counsel for the Petitioner: SRI L. RAM SINGH

Counsel forthe Respondent No.1: SRI T. RAMESH, ASST. GP FOR MEDICAI
HEALTH & FW

Counsel for the Respondent No.2: SRI A PRABHAKAR RAO, SC FOR KNRUHS

The Court made the following: ORDER



THE HON'BLE THE CHIEF JUSTICE ALOK ARADHE
AND

THE HON'BLE SRI JUSTICE J.SRIENTVAS RAO

WRIT PETITION No.3O185 of2024

ORDER: (Per tle Hon'ble the Chief Justice Alok Aradlrc)

Mr. L.Ram Singh, learned counsel for the petitioner'

Mr. T. Ramesh, learned Assistant Government

Pleader for Health, Medical & Family Welfare Department

for respondent No.1.

Mr. A. Prabhakar Rao, learned Standing Counsel for

Kaloji Narayana Rao University of Health Sciences

(hereinafter referred to as the University) represenLing

respondent No.2.

2. With the consent of the parties, the writ petition is

heard hnally.

3. The petitioner in this writ petition has prayed for the

following relief:

"Under ttre facts and circumstalces explained

above, for the reasons stated above, it is prayed that this

Hontrle Court may be pleased to issue an appropriate

writ, order or direcLion more particularly one in the

nature of writ of mandamus declaring the action of the

respondents particularly the 2"a respondent in not

considering the petitioner's son request for online

registration for admission into MBBS/BDS course under



.,

Malagement Quota "C,' NRI category in ne.rt phase of
counselling for the academic year 2024_25 as illegal,
arbitrary, unconstitutional and consequentl5r di16g1 15.
respondents to consider and permit the petitioner son to
upload online application for admission into I,4BBS/BDS
course under Management euota ,.C,, NRI Category for
the academic yea:. 2024-25 in next phase of cotrnselling
ald pass such other order or orders as this Honble
Court may deem frt and proper in the circunrst,ances of
the case. "

4 . l,earned counsel for the petitioner sutrmitted that

even though the petitioner had applied for admission

against management quota seats in B_category, he could

not upload for C/NRI Category. Therefore, he approached

respondent No.2 to consider his request under C/NRI

Category, but respondent No.2 is not cc,nsidering his

request to seek admission against Managenrent euota in

C/NRI' Category seats. He further submitted that the

petitioner be granted liberty to submit a representation to

the University, and the Universit5r be directed tcr dsslds ltrs

said representation in a time bound martner.

5. l,earned Starding Counsel for the University

submitted that the last date of registration was 123.0g.2024

and thereafter, merit list has been prepared, u,hich shall be



3

published at the time of indicating the web option'

However, it is fairly submitted by him that, in case the

petitioner submits a representation, the same shall be

dealt with by the University in accordalce with law'

6. In view of the aforesaid submission and in the

peculiar facts of the case, the Writ Petition is disposed of

with liberty to the petitioner to submit a representation

before the University with regard to his grievance'

Needless to state that in case such a representation is

made, the University shall decide the same within a period

of three (03) days therea-fter. It is made clear that this

Court has not expressed any opinion on the merits of the

matter. No order as to costs'

Miscellaneous petitions, pending if any, stand closed'

SD/.P. CH. NAGABHU
ASSISTANT RE

SECTION

to",. 
,nu Principal Secretary' Medical and'Health Familv Welfare Department' The

State or rela ns, n' "s J;i;i;;ff bi''ii J ln gt' Hvd era5ad -500 0 5 5

2. The Registrar, ratoli"ia"iiiJvJ"" n'" ["iveisity of Health Sciences'

Waranqal
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HIGH COURT

DATED:2811012024

ORDER

WP.No.30185 of 2024

DISPOSING OF THE WRIT PETITION
WITHOUT COSTS
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